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- No. 2399(2)}1(‘-”11—\?-1‘1(![3}-3*1953
Dated Lucknow, October 13, 1983

 In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India,
the Governor is nleased to order the publication of the following English translation of
the Uttar Pradesh Sri Kashi Vishwanath Mandir Adhiniyam, 1983 (Uttar Pradesh Adhi-
niyam Sankhya 20 of 1983) as passed by the Uttar Pradesh Legislature and assented to by

the President on October 12, 1983.
THE UTTAR PRADESH SRI KASHI VISHWANATH TEMPLE ACT, 1983
[U. P. ACT NO. 29 or 1983] :
(4s passed by the Uttar Pradesh Legislature)

AN
ACT

to provide for the proper and berter administration of Sri Kashi Vishwanath Temple, Varanasi and
its endowments and for matters connected therewith or incidental thereto '

[T 1S HEREBY enacted in the Thirty-fourth Year of the Republic of India as follows :—

CHAPTER 1
Preliminary
1. (1) This Act may be called the Uttar Pradesh Sri Kashi Vishwanath short tjtle and

Temple Act, 1983. : m?m'wﬂ
(2) It shall be deemed to have come into force on January 28, 1983,
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overriding ff- 5. The provisions of this Act shall have effect ’nogwithst_andil.lg any-
ectof the Act.  thing to the contrary contained in any other law, for the time being in force,
’ or custom or usage, contract, deed or engagement, judgment, decree of order

"of any court or scheme of management settled by any.court.

Functionaries 3. No person shall, unless he is a Hindu by religion, be.el,igible for being

ander the Act OF continuing as a member of the Board or Executive -Committee or as Chief

to be Hindus. Executive Officer or as an employee of the Temple and every person shall cease
to hold office or to exercise any power or discharge any function as such ‘when
he ceases to be a Hindu.

Definiti 4. In this Act, unless the context otherwise requires,— :
ons. (1) “appointed date” means such date as the State Government may,
by notification, appoint;
(2) “archaka” means any person who performs or conducts any wor-
ship, service, ritual or other religious observances in the Temple and.
inciudes a Pujari, Panda, Purohit or Sewak; .

(3) “Board” means the Board of Trustees constituted under section 6;

(4)*“Chief Executive Officer’’ means the Chief Executive Officer appoint-
ed under section 16 ; : A

5 “endowment’ means all properties, movable or immovable, be-
fonging to or given or endowed for the support or maintenance of
improvement of the Temple or for the performance of any worship,
service, ritual, ceremony or other religious observance in the Temple
or any charity connected therewith and includes the idols installed
therein, the premises of the Temple and gifts of property made or
intended to be made for the Temple or the deities installed therein to
any one within the precincts of tie Temple 3

(6) “Executive Committee” means the Exeéutive Committee consti-
tuted under section 19 3 o

(7) “prescribed” means prescribed by rules made or notified order
issued by the State Government under this Act;

(8) “religious offering”’ means an offéring made within the precincts
of the Temple or otherwise, whether in cash or kind, associated with the
performance or conduct of any worship, service, ritual, ceremony or
religious observance in the Temple and includes postal or telegraphic
remittances of cheques of bank drafts intended or meant to be an offering
for use as such in the Temple ;

(9) “Temple” means the Temple of Adi Vishweshwar, popularly
known as Sri Kashi Vishwanath Temple, situated in the City of Vara-
nasi which is used as a place of public religious worship, and dedicated
to or for the benefit of or used as of right by the Hindus, as a place
of public religious worship of the Jyotirlinga and includes all. subor-
dinate temples, shrines, sub-shrizes and the ashthan of all other
images and deities, mandaps, wells, tanks and other necessary struc-
tures and land appurtenant thereto and additions which may be made
thereto after the appointed date ;

(10) “Temple Fund” means the Temple Fund constituted under sec-

, tion 23.
N - CHAPTER I
The Board of Trustees
vesting of the 5. The ownership of the Temple and its endowments shall vest in the
Temple and its  deity of Sri Kashi Vishwanath. ’
endowmeats. 6. (1) With effect from the appointed date, the administration and gover-
Constitution of nance of the Temple and its endowments shall vest in a Board to becalled the
?‘.l:_e sligf};d of Board of Trustees for Sti Kashi Vishwanath Temple ;
ustes: (2) The Board of Trustees shall consist of the following members,
namely :— ‘
(e) Dr. Vibhuti Narain Singh who shall also be the President of the
Board;

(b) Sri Jagadguru Sankaracharya of . Sringeri;




AR FFETW T, 13 AFIIT, 1983 13

(¢) Secretary to the Government of Uttaf Pradesh in the Department
of Cultural "Affairs—ex officio; ‘

(d) Secretary to the Government of Uttar Pradesh in the Department
of Finance—ex officio;

(¢) Secretary to the Government of Uttar Pradesh in the Department h
of Harijan and Social Welfare—ex officio; -

(f) Secretary to the Government of Uttar Pradesh in the Judicial/.
Legislative Department by rotation in such manner as may be prescri-
bed—ex officio; ' .

(g) Director of Cultural Affairs, Uttar Pradesh—ex officio;

(k) Commissioner, Varanasi Division—ex officio; ’

(i) District Magistrate, Varanasi—ex officio;

(j) Vice-Chancellor, _Sampurnanand Sanskrit  Vishwavidyalaya -
Varanasj—ex officio; - . -

(k) Two local eminent persons having good knowledge and experience

in the management and administration of the affairs of the temple and
any worship, service, ritual or religious observance made therein, to be
nominated by the State Government; 7

()) Tliree eminent Hindu scholars well-versed in Hindu theology. to be
nominated by the State Government.

(3) Where a member of the Board cannot perform his duties as such by

reason of the fact that he is nota Hindu, the person available next below himin

this behalf shall be a member of the Board for the time being.

(4) The Board shall be a body corporate having perpetual succession and
may sue or be sued by the name aforesaid. '

(5) The constitution of the Board and every change therein shall be notified
by the State Government. :

7. (1) Every member of the Board, other than an ex officio member,

shall hold office for a period of three years from the d

Term of -office.
ol ate of notification of his
nomination 1 .

Provided that the member specified in clause (a) or clause (b) of sub-
section (2) of section 6 shall hold office during his life-time : S

Provided further that a member shall be eligible for renomination.

(2) Casual vacancies in the office of a member of the Board, caused By

death, resignation, removal or otherwise, shall be filled in the same manner as
specified in section 6. o

8. (1) The State Government may remove any member of the Board Power of the

. . . verament
other tlaan the President or an ex officio member on the ground of unfitness or f;“,‘:.,ﬁf,%e a é.nem.
mis conduct. .

ber of the Board.
(2) No member of the Board shall be removed uader this section unless he
has -been given a reasonable opportunity of showing cause against his removal.

(3) The decision of the State Government under this section shall be final
and shall not be liable to be questioned in any Court of law. )

9. (1) The Board shall ordinarily meet once in every quarter on such ~ Meetiags of the

dats and at such time and place as the Board may determine or, as the case ma Board.
be, the President may direct. ’ y

(2) At every meeting of the Board, the President, or in his absence, such
member, as may be determined by the Board, shall preside.

(3 Incase of member specified in clause () of sub-section (2) of section 6,
if he is unable to be present in any meeting of the Board, he may authorise in writ-
ing any person who is a Hindu to attend that meeting.

(4) No business shall be transacted at any meeting of .the Board, ualess
at least five members are present.

(5) The Board shall follow such procedare for the transaction of business.
as may be determined by the regulations”
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(6) All questions arising at a meeting of the Board shall be decided by 3
majority of the members present and voting and in the case of equality of votess
the President shall have a casting vote. .

(7) The Chief Executive Officer, who shall be the Secretary of the Board,
shall be responsible for the due record and maintenance of the minutes of the pro-
ceedings of the Board and shall submit a copy of the minutes to the State
Government for information. '

Authentication _10.  All orders and decisions of the Board and the record of acts and pro-
of the acts and ceedings of the Board shall be authenticated by the signature of the President,

gr&ﬁfﬁnss of the (1'if 5o authorised by the Board, by the signature of the Chief Executive Officer.

power of the 11._ No act or proceeding of the Board shall be invalid merely by reason
gg;fv‘iitm‘;’n ‘?:g‘ of the existence of any vacancy or defect in the constitution of the Board.

vacancy. ~

Allowance  to 12. The State Government may, by order, from time to time direct the
members of the payment of such allowances in such manner and at such time, out of the

Board. Temple Fund to the President or members of the Board, as may be determined
by it. ‘

Bofd.“’ b; igé 13. (1) The Board shall be entitled to take and be in possession of all

- Fompleand its  movable and immovable propertics, cash, valuables, jewelleries, records, docu-

properties. ments, material objects and- other assets belonging to or forming part of the

Temple and its endowments.

(2) Every person who has possession, custody or control of any such moy-
able or immovable property, cash, valuable, jewellery, record, document, material
object or other asset, as aforesaid shall, subject to all just exceptions, produce and

gjljx%ver the same, when required, under this Act, to the Chief Executive
cer. ‘ ,

' 14. Subject to the provisions of this Act and {any rules made thereunder,
it shall be the duty of the Board—

(a) to arrange for the due and proper performance of worship, service
. and rituals, daily or periodical, general or special, of Sri Kashi
: Vishwanath and other deities in the Temple, ceremonies and other

religious observances in accordance with the Hindu Shastras and
scriptures and usage ; ’ '

(b) to ensure maintenance of public order, health and morality, includ-
ing arrangement for lighting, hygienic conditions and proper standard
of cleanliness in the Temple ;

(c) to ensure the safe custody of the funds, cash, valuables, jewelleries
and other properties of the Temple ; '

(d) to make adequate arrangements for the preservation and management of
the properties and secular affairs of the Temple ;

(e) to ensure that the funds of the endowments are spent according to the

wishes, so far as may be known or ascertained, of the doners 3

(f) to provide facilities for the proper performance of worship by the pilgrims
and worshippers 3

(g) to make provision for the convenience and medical relief of pilgrims and
worshippers ;
(h) to undertake for the benefit. of the pilgrims and worshippers—
(i) the construction of buildings for their accommodation §
(ii) the- construction of sanitary works ;
(iii) the improvement of means of communication;
(iv) such other matters as may be prescribed ;

(i) to make provision for the payment of suitable emoluments to
the salaried staff ;

(j) to do all such ‘things as may be incidental and conducive to
the efficient management of the affairs of Temple and its endowments
and the convenience of the pilgrims and worshippers.

Duties of the
Board.

‘ 5 .
Powers of the 15. The Board shall exercise all such powers, as are necessary for or
Board. incidental to the performance of its duties and functions under this Act
g and in particular shail have power—

(a) to fix fees for the performance of any worship, service, ritual, cere-
mony or religious cobservance in the Temple ; T
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(b) to call for such information and accounts as may, in its opinion
be necessary for satisfying itself that the Temple and its endowments are
properly maintained and administered and their funds are duly appro-

priated for the purposes for which they exist or were founded 3
(¢) to prohibit within the premises of the Temple of within such
area belonging to the Temple, as may be specified in this pehalf—

(i) sale, possession, use or consumption of any intoxicating
liquor or drug 3

(ii) sale, possession, preparation or consumption of meat or other
food stuffs containing meat 3

(iii) slaughter, killings, maiming of any animal or bird for any
purpose ;3

(iv) gaming with cards, dice, counter, money of other instruments
of gaming; ’

(d) to do or direct the doing of such other things as may be prescribed.
CHAPTER 11
The Temple Establishment

16. (1) The State Government shall appoint a Chief Executive Officer for
the Temple. ‘

(2) The conditions of service including the qualifications for appointment
as and the salaries-and allowances payable to the Chief Executive Officer shall be
such as; may be determined by the State Government from time to time:

Provided that the rights of the Chief Execntive Officer in respect of salary

and other conditions of service shall not be varied to his disadvantage after his
appointment. E :

17. (1) The Chief Executive Officer shall be the principal Executive Officer
of the Tex ple and shall, subject to the control of the Board, be responsible for
the management of the secular affairs of the Temple and its endowments.

(2) Subject to the provisions of this Act and the rules made thereunder,
it shall be duty of the Chief Executive Officer— ;

Committee in accordance with the provisions of this Act

(b) to arrange for the propet collection, maintenance and disposal
of the religious offerings in the Temple and to keep a full and proper
account thereof ;

{c) to have custody of and make‘suitab.le_ arrangement for the preser-
vation and maintenance of all records, jewelleries, valuables, moneys,
valuable securities and properties of the Temple ;

’
(d) to record and maintain the minutes of proceedings of the Board ;

(e) to call for tenders for works or supplies and to accept tenders, the

value or amount whereof does not exceed five thousand rupees ;

(f) to exercise control over the employees of the Temple and take ap-
propriate action against them in cases of breach of discipline 3

(g) to do all such things as may be required for the due performance
of his duties imposed by or under this Act.

18. (1) In case of emergency, the Chief Executive Officer may direct the
execution of any work or the doing of any thing which is not provided for in the

budget for the year ot which is, in his opinion, immediately necessary and un-

avoidable for the preservation of the Temple or its endowments or for the health,
safety or convenience of the pilgrims or worshippers resorting to the Temple or
for the due performance of the worship, service, rituals, ceremonies or observan-
cesin the Temple and may further direct that the expenses of the execution of such

work or the doing of such thing shall be paid out of the Temple Fund.

(2) The Chief Executive Officer shall forthwith reportito the Board and
the Executive Committee the action taken under this section together with a state-
ment of the reasons for such action and thereupon the Board shall take such action,
after taking int0 account the recommendations of the Executive Committee, as it
deens fit- ‘

(a) to carry out the decisions and orders of the Board and the Executive -

Chief Executive’
Officer.

Powers and du.
ties of the Chiefl
Executive Officer.

powers of the
Chief Bxecutive
Officer in  omer.
geacy. )




. ]

16 : ST RN XA TAE, 13 WAL, 1983
Executive '19. (1) There shall be an Executive Committee which shall, subject to-
Committee. the directions of the Board or the State Government, be responsible for the

superintendence, direction and control of the affairs of the Temple.

(2) The Executive Commiittee shall consist of the following members,
namely— ‘

(a) Commissioner, Varanasi Division—Chairman

(b) District Magistrate, Varanasi—Member

(¢) Senior Superintendent of Police, Varanasi—Member

(d) Administrator/Mukha Nagar 'Adhikari, Nagar Mahapalika,
Varanasi—Member

(¢) Members of the Board specified in clause () of sub-section (2) of
section 6—Member ex officio o

(f) Chief Executive Officer—M ember-Secretary.

(3) Where a member of the Executive Committee cannot perform his duties
assuch by reason of the fact that he is not a Hindu, the person, available next below
him in this behalf, shall serve on the Committee. ~

(4) The Executive Committee shall have power to co-opt as member any
other suitable person, not more than two in number, for the discharge of its func-
tions. —

(5) The Executive Committee shall exercise such powers and perform
such functions as are conferred on it by or under this Act or are assigned to
it by the Board.

Provisions as to 20. (1) The Chief Executive Officer shall, as soon as may be, prepare a
the existing em- gchedule setting forth the designations, grades and duties of persons constituting

‘l’.é‘r’ggfé‘ of the the establishment of the Temple. 4

. (@ In preparing the schedule referred to in sub-section (1), the Chief Exe-
cutive Officer shall, in relation to the nature of interest claimed by any person,
give recognition and efiect to any judgment, decree or order of a court or custom
or usage relating to the Temple. :

(3) The schedule referred to in sub-section (1), together with the proposals
of the Chief Executive Officer with regard to the salaries or allowances payable
to the persons specified in the schedule, shall be submitted to the
Board and such schedule shall, subject to any changes or modifications made
therein, come into force on approval by the Board and such persons shall be

 entitled to such conditions of employment as may be prescribed.

Temple staff 21. (1) Subject to any rules made in this behalf, the Board or as the case
may be, the Chief Executive Officer may appoint such employees with such desig-
nations as may be prescribed and assign to them such powers and such functions

as may be deemed necessary for the purpose of this Act.

(2) The employees shall be entitled to such salary and allowances and
shall be governed by such conditions of service including conditions as to
qualifications and method of recruitment, as may be prescribed.

(3) No employee shall be removed from service unless he has been givena
reasonable opportunity of being heard.

Archaka , 22. (1) Every archaka attached to or serving in the Temple shall be res-
ponsible for the proper performance and conduct of worship, service, rituals,
ceremonies and other religious observances in the Temple and other general or

special, daily or periodical services connected therewith and the Board or the
Executive Committee or the Chief Executive Officer or any other employee of the
Temple shall not interfere with the discharge of the duties by the archaka as such.

(2) The archaka shall be entitled to such remuneration for his services
as may be agreed upon between him and the Board and failing such agreement,
as may be determined in accordance with the rules made in this behalf and
shall not be entitled to any other perquisites or emoluments, save as permitted
by or under this Act.

’ CHAPTER IV

Property and Accounts
Teaple Fuad 23. (1) There shall be constituted a Fuad to be calied “Sri Kashi Vish-
wanath Temple Fund” which shall be vested in and administered by the Board
and shall consist of the following, namely— :

() the income derived from the movable and immovable properties
of the Temple 1 :
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(®) the religious offerings made or intended to be made to the deity
of Sri Kashi Vishwanath or any other deity in the Temple ; ’

(c) any contribution by the State Government either by way of grant
or by way of loan;

(d) any donation or charity made by a person in or for the Temple;

(e) any other gift or contribution made by the public, or local autho-
rities or institutions; . :
" (f) all fines and penalties imposed under the Act 3

(g) all recoveries made under the Act. )

¢)) ‘The Temple Fund shall be utilised for the purposes required or permitted
by or under this Act.

24. (1) The Chief Executive Officer shall, within three months from the Fixation of scate
appointed date, submit proposals for fixing the scale of expenditure in the of .°‘P°‘:‘;‘e';“°
Temple and the amounts which should be allotted to the various objects con- ‘::of:it:;o °
nected with the Temple. '

(2) Such proposals shall be prepared after consultation with the archaks
and having due regard to the requirements of worship or offerings in connection
with the performance of the general or special, daily or periodical services, rituals,
ceremonies or other religious observances according to the usage or other-
wise. : :

(3) The proposals referred to in sub-section (1) shall be submitted in such
form and manner, as may be prescribed, to the Board. v .

@ The Board shall cause the prdposal to be published in such manner, as
may be prescribed; and any person interested may submit his objections or
suggestions within a period of thirty days from the date of such publication.

(5) After considering the objections and suggestions, which may be received
under sub-section (4), the Board shall pass such orders, as it thinks fit, on such
proposals, having regard to the objects specified in sub-section (2) and the finan-
cial position of the Temple. :

(6) A copy of the order passed under sub-section (5) shall be published in
the prescribed manner.

_ (7) Any person aggrieved by an order under sub-section (5) may appeal
against such order to the State Government and the order passed on such appeal
shall be final.

- (8) The scale of expenditure, fixed under sub-section (5), may be revised
from time to time, and the provisions of sub-sections (1) to (5) shalk = mutatis
mutandis apply to such revisions.

(9) The scale of expenditure for the time being in force shall be the first
charge on the Temple Fund and save as aforesaid, shall not be altered.

25. (1) The Chief Executive Officer shall, in respect of every financial year,
submit a statement of the estimated receipts and expenditure (hereinafter referred  Budest-
to as the Budget) for that year to the Board in such manner as may be prescribed
and the Board may approve the budget without modification or with such modi-
fication as it thinks fit.

(2) Every budget shall make adequate provisions for—

(i) the proper performance of the worship of the deities, services,
rituals, ceremonies and other religious observances $in the
Temple ; ’ -

(ii) the due discharge of all liabilities of the Temple ;

(iii) the maintenance of a working balance and a reserve fund;
" (iv) the arrangement to be made for securing the health, safety and

convenience of the pilgrims, worshippers or persons having
interest in -the Temple ;

(v) the constructions, repair and improvement of the Temple and
the buildings connected therewith ; and

(vi) such other matters as may be prescribed.

(3) After the approval of the Board, the budget shall be submitted to the
State Government for sanction before such date as may be fixed by the State
Government in that behalf.
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4 Before sanctioning the budget, the State ‘Govgfnmegt, shall satisfy

itseif that adequate provision has been made in the budget for the maintenance
of the prescribed working. balance and for meeting all the liabilities of the Tem.

ple and its endowments and the State Government shall have power to modify

{ any part of the budget so as to ensure that such provisions are made.

(5) The decision of the State Government sanctioning the budget shatt b ‘

communicated to the Chief Executive Officer by such date as may be prescribed,
failing which it shall be deemed that the budget has been sanctioned by the State
Government without any modification. | -~ '

* (6) 1t shall not be lawful for the Board to incur any expenditure which is

not sanctioned in the budget or which will have the effect of varying the amount

for any provisions made in the budget.

{7) When a need has arisen for supplementary or additional expenditure
upon some new service not contemplated in the budget, the “Chief' Executive
Officer shall submit a supplementary estimate of the proposed expenditure and
the provisions of sub-sections (1) to (6) shall mutatis mutandis apply to such
supplementary estimate.

(8) Where any person is entitled to receive any payment out of the pro-
ceeds of the properties of the Temple by virtue of any custom or usage or other-
wise on account.of any interest which he has in the administration of the affairs

* of the Temple, such payment shall be made to him from the Temple Fund after

making due allowance for the expenses required to be made in respect - - of matters

~ specified in- sub-section (2) and necessary adjustment may be proportionately

made in making such payments.

‘Regular aecount 26. The Board shall cause regular accounts to be kept in such form as may

to be kept.

Audit

Surcharge

be approved by the State Government and containing such particulars as may
be prescribed.

27. (1) The accounts shall be audited annually, or if the State Governmenf
s(;d directs in any case, at shorter intervals in such manner as may be prescri-
bed. -

direction of the State Government,

. (3) The remuneration of such auditors and the cost of audit shall be  reco-
verable by the State Government from the Temple Fund.

; 3\

(2) Such audit shall be made by the auditors appointed by or under the

" (4) It shall be the duty of all persons concerned with the administration of

the affairs of the Temple to produce or cause to be produced before the auditors

all such accounts, records, and documents and to furnish them with all such in- -

formation as may be required, and to afford them all such assistance and facilities
as may be necessary for the aadit. '

(5) After completing the audit, the auditor shall send a report containing
such particulars, as may be prescribed, to the Chief Executive Officer and
shall also send a copy of such report to the State Government.

(6) The defects or irregularities pointed out by the auditor shall be re-
medied within the time specified in this behalf and a report thereof shall be
submitted 1o the State Government. . ' ‘

28. (1) Where on a consideration of the compliance report receiv
sub-section (6) of section 27, and after such enquiry as ma;%e necessaf'yd, nmti;:
State Government thinks that a member of the Board or any other person
has made any illegal, irregular or improper expenditure or has caused any loss
or waste of money or other property of the Temple, by neglect or  misconduct
it may issue notice to such member of the Board or other person concemeé
to show cause why an order of surcharge should not be passed against him and
after considering his explanation, if any, by order, certify the amount so Speni’:
or the amount or value of the property so lost or wasted and direct that such
amount shall be recovered from him personally. -

(2) An order of surcharge, passed under sub-section (1) against a member \

of the Board or any other person, shall not bar a suit for accounts or any other
matter not finally dealt with by such order. '

(3) The amount of surcharge may be recovered as if it were an arreas
of land revenue.
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99, (1) No immovable property shall be acquired for and on behalf of the Provisions a3 to
Temple, nor any transfer of any immovable property ‘belonging to of endowed ::fn‘;‘f%"fw;. prg'_

for any purpose of the Temple shall be effected save with the prior sanction - perty
of the State Goyernment. R N '
(2) No jewellery of other valuable property or movable property of a non-
perishable nature which is in possession of the Templ¢ shall be transferred with-

out the -previous sanction of the Board, and ‘if ‘the value of the property is

more than rupees ted thousand, the previous approval of the State Government

shall also be necessary. e '

* 7 (3) The State Government shall not grant any sanction under- sub-sec-
tion(1) or sub-section (2) unless it considers that the transaction’ is necessafy

or beneficial to the Temple and the consideration therefor 1s reasonable and

7 (4) Any proposal for acquisition or transfer of immovable property shall

be s%bmitted insuch form and contain such ~particular® as may be pres-
cribed. : - S R
(5) The State Government shall communicate - its decision to the Chief

% £

Executive Officer within tliree ‘'months from the date of receipt of such pxo‘p&'gl

and, if no decision is communicated Wwithin such period; it shall'be deemed
that the propqsal has been sanctiongd. '

30. No money shall be borrowed for and o behalf of the Temple from Restriction on
‘any person save with the previous sanction of” the State Government. ‘;’;{g"“g of

31. Subject to the provisions of this Act or the rules made there.  Contracts.
under, all contracts shall be executed and signed by and all purchases’ chall be
made by the Chief Executive Officer for: and on. behalf of the Temple
Provided that in the case of a contract for the execution of any work. ot
for any supplies, the amount of value of which exceeds rupees ten thousand,
prior sanction of the State Government shall ‘be necessary. .
' - _ CHAPTER V
| INSPECTIONS | | |
32. (1) The State Government shall have the right to cause inspection  Power o the
or enquiry to be made by such person, as it deems fit, in respect of any matter State ~Govera

connected with the administration and finance ‘of the Temple. ment to cause
. inspections to be

(2) Where the State Government decides to cause an inspection or inquiry ~made.
to be made under sub-section (1), it shall inform the Board and any person
L ainated by the Board shall have the right to be present at such inspection
or inquiry and to be heard as such. ' o : '
(3) The person appointed under sub-section (1) to inspect or inquire shall
have all the powers of a Civil Court, while trying a suit under the Code of Civil
Procedure, 1908, for the purposé of taking evidence on oath and of enforcing
the attendance of witnesses and mpelling the production of documents and
.naterial objects. : ~ S Y
‘ (4) The State @ovgmmcnt shall commur icate to the Board the result of
such inspection or inquiry with such directions thereon s it thinks fit.
(5) The Board shall comply with the directions issued under sub-se tioa (4)
and shall, within such time as the State Government may fix,submitto it areport
of the action taken in this "behalf. o S ‘

o33 The State Government may issue such directions, not being incon-  power to issue
sistent with the provisions of this Act or the rules made thereunder, as  directions. s
it deems fit 10 respect ‘of matters arlsing out of or conn ected with this At
and it shall be the duty of the Board to comply with such directions.

CrapTer VI :
. : PENALTIES
34. Whoever contravences the provisions of sut section (2) of section 13 Punishment for
or intentionally causes any resistance or obstructions in the obtaining of resistance or obs-

possession of any property by or -under the authority of the Board or the truction to taking
; possession of

Chief Executive Officer under this Act shall be punishable with imprigonment  Te )
which may extend to one year or with fine or with both. prt Temple property.

) 35. Whoever contravenc$ any d§rection made under clause (¢) of sec- Pﬂﬂishmm for
tion 15 shall be punishable with imprisonment for a term which may extend contravention, ©
ro six_moaths or with fine which may oxtend to one thousand cupses or with gffg;“&;;ff;m

both.
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Temple func-
tionaries to be
public servants.

Administration _

Report,

Bxemption from
liability in certain
cases.

Power of the
State Govern-
ment to call for
records.

Public officer
to furnish copies
or extracts.

Search and

selzure.

Utilisation of ex-

isting propetties.

Savings.

Power to remove
difficulties.

Power to make
rules.

Power to make
regluations.

Repeal and

savings.
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36. The members of the Board, the Executive Committee, the Chief Execu-
tive Officer and an employee .of the Temple, while acting or purporting to act
in pursuance of the provisions of :this Act or the rules made thereunder,

shall be deemed to be public servants-within the meaning of section 21 of the
Indian Penal Code. o :

37. (1) The Board shall annually submit to the State Government a repost
on the administration of the affairs of the Temple at such time as the - State
Government may determine. : B ' ‘

(2) The report prepared under this section shall be published in the pres-

cribed manner and shall, as soon as possible, be laid before both Houses of the
State Legislature. ' ‘ ‘ _

38. No suit, prosecution or other legal proceeding shall lie against the
Board or any member of the Board or Executive Committee or the Chief Exe-
cutive Officer or an employee of the Temple for anything done or purporting to
be done in good faith under this Act.

39. The State Government may call for and examine the records of any
case relating to the affairs of the Temple, and if satisfied that any order or decision
of the Board, Executive Committee, Chief Executive Officer or any employee
of the Temple is not in accordance with the provisions.of this Act or the
rules made thereunder, may pass such order as it deems fit.

40. All public officers having custody of any record, register, report or
other document relating to the Temple or any movable or immovable property
thereof shall furnish such copies or extracts of the same as may be required by
the Board or the Executive Committee or the Chief Executive Officer.

41. (1) In taking possession of any property, cash, valuable, jewellery,
record, document or material object under this Act, the Chief Executive

Officer shall have power to enter any premises at any reasonable time and make
or cause to be made any search thereof..

(2) The provisions of the Code of Criminal [ rocedure, 1973 relating to

search and seizure shall mutatis mutandis apply to all searches and seizures made
under this Act. o ' :

42. All properties and assets belonging to or forming part of the Temple
and its endowments immediately before the appointed date shall continue to
be utilised for the purpose for which they were being utihs_ed or were intended to

. be utilised on or after such date.

43. Nothing in this Act shall preclude any person from instituting

any suit or other legal proceeding in a court of competeat jurisdiction to establish
the right claimed by him. '

44. If any difficulty arises in giving effect to the provisions of this Act,
the State Government may, within a period of two years from the commence-
ment of this Act, make, by notified order, such provisions, not inconsistent

with the provisions of this Act, as appear to it necessary or expedient for
removing the difficulty.

45. The State Government may, by notification, make rules for ¢
out the purposes of this Act.

46. Subject to the provisions of this Act and the rules made there-
under the Board may make regulations for any matter relating to the conduct of
its business or any other matter for which regulations may be made under this
Act.

47. (1) The Uttar Pradesh Sri Kashi Vishwanath Temple (Third) Ordi-
nance, 1983, is hereby repealed. :

(2) Notwithstanding such repeal, anything done or any action taken under

the Ordinance, referred to in sub-section (1), shall be deemed to have been

done or taken under this Act as if the provisions of this Act, were in force at
all material times,

arrying

. By order,
G. B. SINGH,
Sachiy,

U, p. ordi
pance no.
of 1983,
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No. 2012 (Z}IXVH-V-——1—1*{}{&}313-;986
Dated Luc!«:uc'w, December 5, 1986

In pursuance of the provisions of clause (3) of Article 348 of the Constitution of India
the Governor is pleased to order the publication of the following English translation of the
Uttar Pradesh Sri Kashi Vishwanath Mandir (Sanshodhan) {Adhiniyam, 1986 (Bttar Pradesh
Adhinivam Sankhya 25 of 1986), as passed by the Uttar Pradesh Legislature and assented to
by the Prevident on December 1, 1986 : :

THE UTTAR PRADESH SRI KASHI VISHWANATH TEMPLE
(AMENDMENT) ACT, 1986
(U. P. Act no. 25 of 1986)
(ds passed by the U. P. Legislature)

AN
ACT

to amend the Uttar Pradesh Sri Kashi Vishwanath Temple Act, 1983

IT is mErgei enacted in the Thirty-seventh Year of the Republic of India
as follows :— : .

Short title 1. This Act may be called the Uttar Pradesh Sri Kashi Vishwanath
Temple (Amendment) Act, 1986. :

a‘:}“ﬁdg'f'{}t gf 2. In section 6 of the UttarPradesh Sri Kashi Vishwanath Temple Act
f:.::u no. 29 of 1983,1in sub-scction (2), for clause (€), the following clause shall be su stimrrd:

1983 namely :—

' “(¢) Secretary, and in his absence, Special Secretary, if any, to the
Government of Uttar Pradesh in Dharmarth Karya Vibhag—ex-officio;”.

By order,
S. N. SAHAY,
Sachiv,

o x0T 0T0-—T0 M0 | 12 70 (Faaro)—(2171)==1986--850 (FFO)1




No. 1258 (2)/XVII-V-1— [ (RA) 27-1997
Dated Lucknow, August 16, 1997

IN pursuance of the provisions of clause (3) of article 348 of the Constitution, of
India, the Governor is pleased to order the publication of the followingz Fnglish translation
of the Uttar Pradesh Shri Kashi Vishwanath Mandir (Sanshodhan) Adhiniyam, 1597
(Uttar Pradesh Adhiniyam Sankhya 15 of 1997) as pasSed by the Uttar Pradesh Legis-
lature and assented to by the Governor on August 16, 1997

Short tifle and
C pmmencemeat

Substitution of
section -~ 16  of
U, P, Act no, 29
of 1983

THE UTTAR ‘PRADESH SRI KASHI VISHWANATH TEMPLE
(AMENDMENT) ACT, 1997

[U.P. Aot No. 15 oF 1997]
(As passed by the Uttar Pradesh Legislature)

AN
ACT

further to amend the Uttar Pradesh Sri Kashi Vishwanath Temple
Act, 1983

[T 1s tHerEBY enacted im the Forty-eighth Year of the Republic of
India as follows :— _

1. (1) This Act may be called the Uttar Pradesh Sri Kashi
Vishwanath Temple (Amendment) Act, 1997.

(2) It shall come into force on such date as the State Government
may, by notification, appoint in this behalf.

2. For soction 16 of the Uttar Pradesh Sri Kashi Vishwanath
Temple Act, 1983, the following section shall be substituted, namely : —

““16. (1) The State Government shall appoint for the Temple
Officers of the 8 Chief Executive Officer and may appoint such
Temple other O#ficer or officers as it may consider

. mecessary.,

(2) The conditions of service; inciuding the qualifications for
appointment and the sal?ry and allowances payable to the officers
appointed under sub-section (1) shall bs such as may be determined
by the State Goveranment ;

Provided that the rights of such' offfcers in respect of salary and
other conditions of service shall not be varied to their his dis-
advantage after their appointment," ;

: : Bj‘ grdﬁ]',

R. D. MATHUR,
Pramukh Sachiv.

V0 Qe 0 9to 5o qtg 137 w0 fRavo—- (986)=1997-850 (M0}




No. 365 (2)VII-V-1-1 (KA) 2-2003
Dated Lucknow, March 13, 2003

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of lndm, the
Govemnor is pleased to order the publication of the following English translation of the Uttar Pradesh Sri .
Kashi Vishwanath Mandir (Sanshodhan) Adhiniyam, 2003 (Uttar Pradesh Adhiniyam Sankhya 3 of 2003) ;
as passed by the Uttar Pradesh Legislature and assented to by the Governor on March 12, 2003 —

THE UTTAR PRADESH SRI KASHI VISHWANATH TEMPLE
(AMENDMENT) ACT, 2003
(U.P. Act no. 30£2003)
[As passed by the Uttar Pradesh Legislature]
AN '
ACT
further to amend the Uttar Pradesh Sri Kashi Vishwanath Temple Act, 1983.

IT IS HEREBY enacted in the Fifty-fourth Year of the Republlc of India as
follows:—

1. (1) This Act may be called the UttarPradﬁh Sri Kashi Vishwanath Temple  Shorttitieand -
(Amendment) Act, 2003. . Commencement

(2) Itshallbedemndmhnwmmhmfnmcmﬂovmnbcrzl,zm.

2. In section 6 of the Uttar Pradesh Sri Kashi Vishwanath Temple Act, 1983  Amesidment of
hereinafter referred to' as the principal: Act, in. sub-section (2) far clause (a) the mggg‘rﬂv
following clause sllalthembﬂmdnamdy —

1983
“(a) The President of the Board shall be a non-official Hindu well
versed in Hindu theology and having good knowledge and experience in the
management and administration of the affairs of Sri Kashi Vishwanath
. Temple and any worship, service, ritual or religious observance made therein
" to be nominated by the State Government.™

- - . _— : — ' . .' ﬂ-
3. In section 7 of the principal Act, : ""““‘*:F"'
(a) in sub-section (1) —
(.‘)ﬁarlhcwmds“:vel}rnmbﬂ ‘the words ““The President or
any member”’ shall be substituted:

(i) in the first proviso the words *‘clause () or® shall be omitred

(&) in sub-section (2) ‘‘a member’’ the words ““The President or a
member’’ shall be substitted.

4. In section 8 of the principal Act, for sub-scctions (1) and (2) the following ~ Amendkwers of
sub-sections shall be substituted namely :— i

”(I}Theswﬁommmmayumﬁehﬁﬂuummym

of the Board other than an ex-officic member on the ground of unfitness or
misconduct.
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~(2) The ‘Pr¢'sidént or any member of the Board shall not ‘be removed
under this section unless he has been given a reasonable opportunity of
; showing cause against his removal.”’ ‘ S
Repeal and 5. (1) The Uttar Pradesh Sri Kashi Vishwanath Temple (Amendment)

Savings Ordinance, 2002 is hereby repealed.

~ (2) Notwithstanding such repeal anything done or y action taken under the
provisions of the principal Act as amended by the Ordinance\referred to in sub-section -
(1) shall be deemed to have been done.or taken under the. corresponding provisions of
the principal Act as amended by this M as if this Act were in force at all material
times. , B ' - ’

‘STATEMENT OF OBJECTS AND REASONS .
With a view to providing effective mana}gement and administration-to the affairs of Sri Kashi . °
Vishwanath Temple, it was considered expedient to amend the provisions of sections 6 and 7 of The Uttar
Pradesh Shri Kashi Vishwanath Temple Act, 1983 to provide the provisions ‘regarding nomination of a
person as President member of Board of jl‘rustgé;« who shall be a non-official Hindu well versed in Hindu
theology and having good knowletige and expetience in the management and administration of the affairs. -
of Sri Kashi Vishwanith Tgmp%:nd ény‘wo’rs ip, service, ritual of religious observance made therein;
and also to amend the provisi\o:xg o \"SQg:\tﬁon 8 of the said Act to provide provisions and grounds regarding
rremoval of such President or me-n{:e(’, . B , ~ ,

2. Dr. Vibhuti Narayan Singh Ex. Kas@ ii\n'esh v\vas l_ife long member and President of Board of .
Trustee of Sri Kashi Vishwanath Temple underMions 6(2) (a) and 7 (1) of the Uttar Pradesh Sri Kashi -
Vishwanath Temple Act, 1983 and due to his death i@f@;‘," December, 2000; the such post became vacant
and it was therefore necessary to amend the aforesaid provisions of the above Act for the effective
management and administration of the affairs of Sri'Kashi Vishwanath Temple.

3. Since the State Législahx:e was not ir\x}éssion and immediate Iegfslative action was necessary to -
amend the aforesaid provisions of The Uttar Pradesh SA Kashi Vishwanath Temple Act, 1983 hence. The
Uttar Pradesh Sri Kashi Vishwanath Temple '(Amendm/ent)‘ Ordinance, 2002 was promulgated by the
Govemor on 21% November, 2002. ‘ 5 - I :

4. This Bill is introduced to replace thg aforesaid Ordjnance.

By order,
R.B.RAO,
Sachiv.

HoTHoGotlo—gotdlo 1079 wm'-x @o)—(2521)-2m3~;97—($m;aw/ama)l
NovHogoflo—godlo 263 Wio frei—(2522)-2003-850—(FFER /aMHRT) | -




N |

63 - ORI Fa-THaRedlo / Yefo—

s@lo / THodio~91 / 2011-13

& L

VTR Tl TR BT W

AMT—1, G (&)
(TR wey afofram)

AETE, §ERIREaR, 28 Wd, 2013
d3 7, 1935 WH Y
feemdt SruTT—1

F@ 333/79-3-1-13-1()-2-2013 -
FETE, 28 A, 2013
SN
" e
ARE, @ WM @ ageT 200 & 9 wUU RERT 39 wew AR el R
A (i) R, 2013 W Reiw 26 7, 2013 B Sl WA @ AR T8 (TR R s
BE 11 T 2013) D W A WU A G 56 AR gy s )
TE Ry o Ff Reaary 7R (dehe) offam, 2013
(TeR W29 SRPRm e 11 W 2013)
(fran o w1 R o o wfid ga)
T Wy o meh Rgaenr aft ofufeE, 1983 @1 omRT Hales &

et
A T & deaed ad ¥ Prefafe siifew e o g
1-7e st TR W A W R TR (6w e, S T
2013 % S |



2 IR TCW IRV TS, 28 ATE, 2013

mu&mm 2T WRY A et R Afk sfafem, 1983 & uwr 29 )
2, 7 1083 SUHTCT (2) % wIH @ Frifed SuarT @ & wref vl -

F g 29(2)

B GEINC

“(2) AfaT @ @ A R argwr @1 e qREM @R g
‘mﬂéﬁmwmaﬁrmﬁzﬁmﬁﬁﬂ@ﬁ%m
el frmr aeT,-

- (®) sy, Wﬂﬁﬁﬁ@%% aﬁwﬁiaﬁrw%
e B9 T, -

()mqmﬁﬁﬁfﬁﬁﬁzg%% mmﬂﬁm@w
T 4 At B arE g9 R B9 @ e @),

(m) =g oRtwg @ <gh F, T el @ g @ A gEm
T w9 & offt g O ara w99/ sl A, :

(a)ww%gaﬁﬁmﬁ?wmaﬁmﬁ%m
mmwwmméaﬁmal

IR AT HT

TR R A el R AR offEw, 1983 (ITT e wffEd g 29 9 1983)
&1 ST o Feft fweemer A, aoed) o) IR B & agfig e ofe oS g
# amen B0 & R R TR Or0 20 @ v (2) F gmer ¥ R ok 3 g B R
AT W A AW R A G0 T 8 A W TR B ORI G UReg )
g B 98 B adem oiR AR om TR # YW 39 TR B9 @ ofs B @ 1w
TN F Qe @ o ) wRdl @ gw ¥ 3R & a9 § ey I e
st R G afted ¥ ot o @ T ¥ ooed, qE Rt R T R ow A
& EPE HE T wEe B TE B oo W S, IR e H o @ O 5
& B A orem, FUEE WA A D 8, AR o H I v e a9 8 o Reg d
SERECIE R A ke i G I S R
T BER ST 8 ot Rheg U g 5 @ onRe & & g @ @i § o ok
R & T O A 0 A ANE. A A T SR B @ o A 9y @
F R S
ARAAR S SR A e Rver AR (o) R, 2013 qrefa B o 3
| | ' EIEUR
THO O UL,
wqE Al |

No. 333(2)/LX0EX-V-1-13-1{Ka)}2-2013
Dated Fucknow, March 28,2013

IN pursuance of the provisions of clause (3} of Article 348 of the Constitution, the Governor is pl leased
to order the nublication of the following English translation of the Utlar Pradesh Sri Kashi Vishwanath Mandir
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-(‘S-an-:f;';}_’a") Adhmnyam 2013 {Uttar Pradesh Adhiniyam Sankhya 11 of 2013) as passed by the Uttar Pradesh

Legislature and asscmed 1o by the Govemor on March 26, 2013.
THE. UTTAR PRADESH SRI KASHI VISHWANATH TEMPLE
(AMENDMENT) ACT, 2013

.(UP.ACTNO. 11 OF 2013)
(As passed by the Uttar Pradesh Legislature)
AN
ACT
further to amend.the Sri Kashi Vishwanath Temple Act, 1983
IT1S HEREBY enacted in the Sixty-fourth Year of the Republic ot Inc¢
as fqllows -
1. This Act may be called the Uttar Pradesh Sri*Kashi Vishwanath Short tiile
Templé (Amendment) Act, 2013.
7. In section 29 of the Uttar Pradesh Sri Kashi Vishwanath Temple gélc'-':?ﬁmzlgo?zf)’f
. ' . . 1 .
Act, 1983 for sub-section (2) the following sub-section shall be substituted, U,p.?\]c; no. 28
namely:— of 1983
(2) No Jeweltery or other valuable- property or movable
property of a non-perishable nature which is in ‘possession of the -
Temple shall be transferred except,—

(a) with the sanction of the Chairman, ot Executive Committee,
where the value of the property-is upto rupees one lakh,

'(b) with the sanction of the Executive Committee, where the
value of property exceeds rupees one lakh but does not exceed rupees
two lakh and fifty thousand, o . .

(c) 'with the sanction .of the B_oard, where the value of the
property exceeds rupees two lakh and fifty thousand but does not
exceed rupees ﬁve lakh,

~ {d) with the prewous approval of the State Government and the
sanction of the Board, where the value of the propgrty exceeds rupees
five lakh.”

STATEMENT OF OBJECT AND REASONS

The Uttar Pradesh Sri Kashi Vishwanath Teinp]e Act, 1983 (UP. Act no. 29 of 1983) has
been enacted to provide for. the proper and better administration of Sri Kashi Vishwanath
Temple, Varanasi and its endowment. Sub-section (2) of section 29 provides that no jewellery or
‘othcr valuable property or  other movable property of a non perishable nature which is in the
possession of the Temple shall be transferred without previous sanction of the Board and if the
value of the property is more than Rupees ten thousand the previous approval of the State
Government shall also be necessary. Due to the increase in the value of the properties the amount
provided in the said sub- section has become a meagre amount now a days. It has, therefore, been
dec:ded fo amend the said section to prov1de that the said property shall be transferred with the
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sanction of the Chairman of the Executive Committee, if the value of the property’ is up 1o
Rupees one lakh, with the sanction of the Executive Committee, if the value of the propery’
exceeds one lakh Rupees but does not exceed Rupees two lakh and fifty thousand, with the
sanction of the Board if the value of the property exceeds Rupees two lakh and fifry thousand buf
does not excead Rupees five lakh, and with the previous approval of the State Government and
the sanction of the Board if the value of the properties exceeds Rupees five lakh. '

The Uttar Pradesh Sri Kashi Vishwanath Terﬁple {Amendment) Bill, 2013 is introduced
accordingly.

By order.
S.K. PANDEY.

Pramukh Sachiv,

SlowE0300-T0 10819 AR (fER)-2013-(2617)-599 WRRH-{FIH A0 /W)
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No. 375(2)/LXXIX-V-1-13-1(ka)6-2013
Dated Luclnow, March 28,2013
In pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
plehsed to ‘order the publication of the following" English translation of the Uttar Pradesh Sri Kashi

Vishwanath Mandir .(Dwitiya Sanshodhan) Adhiniyam, 2013 (Uttar Pradesh Adhihiyam Sankhya 12 of
2013) as passed by the Uttar Pradesh Leglslature and assented to by the Governor oh March 26 2013:

THE UTTAR PRADESH SRI KASHI VISHWANATH TEMPLE
(SE_COND AMENDMENT}) ACT, 2013
(U.P. AcTNO. 12 0F2013)
(As passed by the Uttar Pradesh Leg:s[ature)
AN-
‘ACT
further to amend the Unar Pra‘desh‘ Sri Kashi Vishwanath Temple Act,
1983.

IT IS HEREBY enacted in the Sixty-fourth Year of the Republic of India as
follows -

I. This Act may be called the Uttar Pradesh Sn Kashi Vnshwanath Temple Shorttitle -
{Amendrmient) Act 2013.

~ 2. In section 14 of the Uttar Pradesh Sri Kashi Vishwanath Temple Ac't,_ Amendment of

1983 for clause () the fo!lowmg clauses shall be subsmuted namely:— 's‘:::i:g '22 ?;IIJE-:;:&

{J) to distribute free of cost Bhasm made out.of Belpatra etc. recewed
in temples’ offerings among devotees;

(k) to do research related to Vedic Culrure to provide opportunities
related to research, to setup cost free research centers, 1o orgamze free of
cost education classes, to eszabhsh cost free technical education for uniting
Ved;c Culture with technical education and to provide opportunities ‘for
employment, to introduce we_ifare schemes for the society with the help, of
organizations having similar objectives and to open schools for Vedic
Culture's education; '

(1) to open and organize free of cost medical centres for poor, weak
and helpless devotees;

(m) to ;irovide free bf cost facilitiesof Annakshetrum for devotees;

{n) to open and prowde free of cost lodging place for devotees,
arrange free of cost stay and also to setup research centers relating to Vedic.
Culture and technical education;

(0) to arrange and distribute free of cost 'prasadams' “distribution
‘amongst devotees, 1o distribute - clothes etc. and other ingredients received
in offerings among poor and helpless people;

{p) to publlish and distribute free of cost magazines for aweareness to
fulfil the object of the trust arid time organize seminars and freetings;

" {(g) to do all such things as may be incidental and conducive to the
efficient management of the affairs of Temple and its endowments and the
convenience of the pilgrims-and worshippers.
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4 TN W AR TaIC, 28 ArE, 2013

STATEMENT OF OBJECTS AND-REASON

The Uttar Pradesh Shr1 Kashi szhwanath Temp1e Act, 1983 (U.P. Act no. 29 of 1983) has been
enacted to provide for the proper and better administration of Shri Kashi Vishwanath Temple, Varanasi andu
its endowiment. Section 14 of the said Act provides for the dunes of the Board of Trustees which manages
Temple’s endowment_ and provide-improved facilities and matter’s related to Pilgrim’s and worshlpper s
With a view to inspiring more people towards charity and development of the temple, it has been decxded‘
to amend section 14 of said Act to include in the dutzes of the Board of Trustees some public weifare
programmes such as research work related with vedic culture and co-ordination of Technical education in
lorder to create employmem, free educationa! classes, free food facilities for weaker, poor and helpless

people, free Prasad, cloths and magazines distribution etc.

The Uttar Pradesh Shri Ka_s;hi Vishwanath Temple (Second Amendrment) Biil, 2013 is introduced

accordingly,

—Ey order,
S. K. PANDEY,
Pramulch Sichiv.

WoTHogollo—Totle 817 W-—(ﬁéﬁ)—»zms—(sm 3)-599 wferi~(Fegey /& / awHae) |
HloTHogoHlo—Totto 113 o faemfi—2013-(3614)~500 TRIA—(F3eqex /& / areie) |
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